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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIFUF BEMCH, JAIPUR.

D.A.No.315/93 | Dt, of order: 10“.1Q 4
Tej@ & Ors, ¢ Applicants

- Vs.
Union 6f India & Ors, ¢ Resronients

Mr,S.,C.eethi Counsel for applicants

: *.

Mr,Manish Bhandari : Coungel for respondants
CORAM:

Hon'ble Mr,Gopal Krishr@, Mermber(Juil,)

%n'ble Mr,0.P.8harmd, Member (Adm.) ,
PEF. HON'BLE MR.GOPAL KRISHNA] MEMBIR (T1DL.) .

Applicants Teja and 21 othere have claimed ‘in this appli-
cation unier Sec.19‘of'the Administrative Tribunals Act, 1985,
that the ordsr ﬂnha.n—l Aated 22,3,93 is illegal, arbitrary and
malafiie. The &pplicants h2ve 3lso prayed for a direction to the
respendents not to transfer them from Gangapur City pursudnt to

the order at Annx.A-1. .

R We have heaxd the learned coungel for the parties, . .
3. The ledrned ccunsel for the @pplicant hés stated that

the applicéhts have heen retained gt kim Gangspur Citv and the
impugned order dated 12,3.93 his been withirawn. The ledrned
counzel for the responlente has produced 2 copy of the order
dated 13/25.82.93, which hé@s bzer taéken cn record., The grievénce
of the applicints ncw dces not snabsist, The 3pplicatig£ is

dismizced with nc order as to costs,

. ! ~ -

(0. P.u (Gopal Krishna)
MembedA , Member (T},



